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NOTARIAL 

BEFORE THE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH, NEW DELHI 

IN THE MATTER OF: 
MAHESH KUMAR 

0. A. No. 275/2023 

STATE OF UTTAR PRADESH & ORS. 

VERSUS 

GOY 

APPLICANTS 

ACTION TAKEN REPORT/COMPLIANCE AFFIDAVIT FOR 

AND ON BEHALF OF THE RESPONDENT NO.5/NOIDA 

AUTHORITY IN TERMS OF ORDER DATED 20.04.2023 

PASSED BY THIS HON'BLE TRIBUNAL 

RESPONDENTS 

I, Kiran Veer Singh, S/o- Late Sri Chatar Singh, Aged about 55 years, 

working as Senior Manager, Work Circle-10 with New Okhla 

this affidavit. 

Industrial Development Authority having office 

Administrative Building, Sector-6, Noida, Gautam Buddha Nagar 

201301, do hereby solemnly affirm and state as under: 

at Main 

That I am working as Senior Manager,, Work Circle-10 with 

Noida Authority and as such I am well acquainted with the facts 

and circumstances of the case and therefore competent to affirm 

L6-072 
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G.B.Nagar 

2. That the present Action Taken Report/Compliance Affidavit is 

baing filed by the Respondent No.5/Noida Authority in 

respectful compliancc of the Order dated 20.04.2023 passed by 

this Hon'ble Tribunal in the above captioned matter. 

3. That this Hon'ble Tribunal vide its order dated 20.04.2023 have 

directed the Answering Respondent to file an Action Taken 

Report pertaining to alleged illegal construction carried out by 

certain persons/violators in Village Lkhnawali, Greater Noida 

which comes under the flood plain area of Yamuna & Hindon 

Rivers. 

4. That so far as the illegal construction in Khasara No.652 & 673 

pertaining to village Lakhnawali is concerned, a Notice dated 

19.09.2022 (Hereinafter referred as "First Notice') was issued 

by the Senior Manager, Work Circle-10 of the Noida Authority 

9s99 oN N 
\to the alleged violators asking for stopping unauthorized 

gonstruction with immediate effect and further to remove the 

nauthorized construction done so far within seven dayS, 

otherwise the authority would start demolition work of such 

unauthorized construction and the expenses incutcu 
removing such unauthorized construction would be recovered as 

20 
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OTAR 
Sh§rqe 

RN NO. 

land revenue. The Authority vide same said notice intimated to 

the violators that if they wish to file any written reply they can 

do so within seven days from the date of receipt of said Notice 

dated 19.09,2022, It is submitted that the said Notice dated 

19.09.2022 issued by the Senior Manager. work Circle-10 Noida 

Authority has been annexed by the Applicant himself in the 

Original Application as Annexure-20 at Page No. 77. 

5. That pursuant to the aforesaid notice the alleged violators filed 

their written reply with Senior Manager, Work Circle-10 of the 

Noida Authority. It is submitted that the said written reply filed 

by the violators were not satisfactory and as such a final 

Notice/Demolition Order dated 15.02.2023 was issued by the 

Senior Manager, Work Circle-10, Noida and the Deputy 

Collector, Noida, to the violators thereby directing demolition of 

construction existing over Khasra No.652 and 673. A copy of 

the Notice 15,02.2023 issued by the Senior Manager, Work 
dircle-10, Noida and the Deputy Collector, Noida directing 
demolition of construction existing over Khasra No.652 and 673 

is being annexed herewith and marked as ANNEXURE-1. 

o qo fE 
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OTAR R.B sharma G.8. Nagar RN No. 8556 

GO 

6. That the alleged violators being aggrieved by the said 

Notice/Demolition Order dated 15.02.2023 issued by the Senior 

Manager, Work Circle-10, Noida and the Deputy Collector, 
Noida filed Writ Petition being Writ-C No. 15166/2023 before 

the Hon'ble Allahabad High Court. The Hon'ble High Court 

disposed of the said Writ Petition vide order dated 05.05.2023 

observing as under: 

"The petitioner has challenged the order dated 15.02.2023 
passed by Senior Manager, Work Circle 10 NOIDA and Deputy 
Collector, NOIDA, directing demolition of constructions 
existing over Khasra No. 652 and 673. 
Sri Kaushalendra Nath Singh, learned counsel for the 
respondent authority submits that against the impugned order, 

petitioner has alternative remedy of filling appeal before the Ch¡irman under the New Okhala Industrial Development JAuthority (Building & Regulation) Act, 2010. 
Ae further states that in case any appeal is filed, it wilI be decided expeditiously and no coercive action will be taken until the appeal is decided. 

Accordingly, the instant petition is disposed of by providing that in case any appeal is filed within two weeks from today, the same will be decided by the competent authority within next tour weeks and until the appeal is decided, no coercive action shall be taken against the petitioner in pursuance of the impugned order. The petitioner will not raise any further construction on the spot. 
A copy of the Order dated 05.05.2023 passed by the Hon'ble 

Allahabad High Court in Writ-C No.IS166/2023 |is being 
annexed herewith and marked as ANNEXURE-2 

po fo fE 
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7. That the pursuant to the said order dated 05.05.2023 passed by 

the Hon'ble Allahabad High Court in the said Writ-C 

No.15166/2023 the alleged violators have filed their 

Representation/ Appcal before Chairman/CEO, Noida Authority 

under New Okhla Industrial Development Authority(Building & 

Regulation) Act, 2010 and the same is under consideration and 

is yet to be decided on merit. 

8. I say that the contents hereof are true and correct to the best of 

my knowledge and belief and no part of it is false and nothing 

R.B. Sharma 

G.B.Naqat 
RN No. 8556, 

SOVT 

material has been concealed thereof. 

VERIFICATION 

Verified at 

concealed therefrom. 

ATTE^AED 

RAMBIR SHARMA 
Advocate Notary 

on this 

IGB Nagarl 

day of 

the contents of the above affidavit are true and correct to the 

best of knowledge and belief and nothing material has been 

26 JUL 2023 

26o7. 2023 

DERONENT 

, 2023 that 
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, o ulsa -10, tte6, lqi 
7x 

(0CCUPLIr 

10)/2022/1044, fRais 19,09 2022 a n 41| 

qmyln0uo (1,71, 10) /2023/.2.121 ri. 

"1fii apnrars to the Auibority that ihe condition.0F" iaeo any site or buildisg is prejndiciall' affeciing or 
Ja likel' 40 afea 1he proper plining ot, or the cIentties in túyy patt ufth� iiáustr1al tevelopnent ret 
t: is:crcsts ofthe general public tiere, it bajseve n the tìnsferee or vcciler cf tlit zisu fkrild 
U noice reguiring him io take sièh steps uni wihn such purind ns 9n0y be speified in the notice ard 

fhereçicr to muintain in ii in such monser as miyy he specilicd therein ail in case sueh trnsterce af 
otsupicr foils to take such steps or t¡ :mairitain it. thyreufter Ure nuthorit men itself tke such sieps cr 
Dmaintoin it., and clize th cost incrred or it from such truinsferee or ccupier. 

U.P. Jndustrial Arca Developmcnt.Ac,, 1976 TI 
e (ß) *Industrial Develop1mnt Arca' mCAns an orca declarcd as suclh by the Staie Gqvernnent bv niization: 

EERI-2. (i) uz RE 

......Cven if the Iand wus 10t acquired by the Sate, the constructious were mised withwut scting permission and the petitioncr will lve io right to- claim any proteiu tor such legal Conu uctions....** 

(Riber imDevelo)ment Zone) 
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OTAR, 

R.B. Sha:Ma 

G.D. iagar 
RN No. 6538/, 

OF 

CÍurt NÍ, - 21 
Case - WRIT -C No., - 15166 of 2023 

Petitioner :- Green Valley Colony Resident Welfare 
Association 

Nculral Citation No, - 2023:AHC:1 |4862-DB 

Respondent :-State Of U.P. And 4 Others 
Counsel for Petitioner :- Ageet Kumar 
Singh, Yadavendra Dwivedi 

Counsel for Respondent :- C.S.C.,Kaushalendra 
Nath Singh 

Hon'ble Manoj Kumar Gupta,]. 
Hon'ble Rajendra Kumar-IVJ. 

Heard learned counsel for the parties. 

The petitioner has challenged the order dated 
15.02.2023 passed by Senior Manager, Work Circle 
10 NOIDA and Deputy Collector, NOIDA, directing 
demolition of constructions existing over Khasra No. 
652 and 673. 

Sri Kaushalendra Nath Singh, learned counsel for the 
respondent authority submits that against the 
impugned order, the petitioner has alternative 
remedy of filling appeal before the Chairman under 
the New Okhala Industrial Development Authority 
(Building & Regulation) Act, 2010. 

He further states that in case any appeal is filed, it 
will be decided expeditiously and no coercive action will be taken until the appeal is decided. 
Accordingly, the instant petition is disposed of by 

providing that in case any appeal is filed within two 
weeks from today, the same will be decided by the 
competent authority within next four weeks and until 
the appeal is decided, no coercive action shall be taken against the petitioner in pursuance of the 
impugned order. The petitioner will not raise any 
further construction on the spot. 

Order Date - 5.5.2023 
Manoj 

(Rajendra Kumar-IV, J) (Manoj Kumar Gupta, J) 
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FATHERSN AME. Lale chabah 

R.B. Shérma 
G.B. Naçar 
RN No. 8556, 

NEW OKHLA INDUSTRIAL DEVELOPMENT AUTHORITY 
Department of Industries 

Government of Uttar Pradesh 

KIRAN VEER SINGH 
Sr. Manager 
Code: 3849 

Date of Issue: 01.01.2022 
Valid Upto :31.12.2025 

Sign. of lesulng Authorty 

Main Administratlon Building. 
Sector6, Noida-201301 

Date of Birth 

Blood Group 

OFFICE: 

Dist. Gautam Buddha Nagar U.P. (lndla) 

:21.05.1968 
;B+ 

Eme. Cont. Person : Dr. C.B. Singh 
Emergency Contact :9818380459 

Residence Address :A47, Sector-56, 
Nolda (U.P.) 

Emp. Moblle No. 

Pemanent Address : A47, Sector-56, 
Noida (U.P.) 

:9456833480 

Eme Slgaeure/ 
Thumb Imp 
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